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Serial 
No- of 	Date of 
Order 	Order 

Order with Signature 
Office note as to 
action ( if any) 0 	4 
taken on O(dY 

..3 24 -2.96 in course of the day to-day. The case 

iny be listed agal on 1.3-1995.91--,  

MBR (DMa 

	

4 .1.3.95 	Cal]. on 2.3.1995. 

ME 	 2RkT Iv) IJ'  

	

5 2.3.95 	Adjourned to 16..1995 

	

EI1BRDM 	TIVL) 

6 	.6.3.9H 	1-djourned to 22.3.1995 since ShrikK. 

Mohanty,learned Govt .Advocate1  is on 

accornrnodat ion. 
I 6 1  kVCIIAkT Z(L  

	

7 2.3.95; 	C&.l on 28.3.1995. 

VIC-OHAIRMAN 

	

8 8.3.95 	k- djourned to 29.3.1995 finally 

at request. 
V 	-RN 

9 9.3.95 Shri 13.S.Tripathy, learned counsel 

for the petitioner seeks leave of the 

H Court to withdraw the petition and 

also prays for granting some time to 

show cause. 	rmissiOn sought for is 

granted and automatically the stay 

of the 	epartmental frnquiry stands 

vacated. The petition is disposed of 

as withdrawn. The petitioner, however, 

shall file his show cause within three 

weeks from ti 	date of this order 
I 	- 	r the appropriuteahoritY1/ 
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